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1. The applicant filed thii iJA under seetien 19 af the CAT

Act elaitning relief that the Respondent Ne,2, the Emplsyment

Exchange, be directed te spensor the name af the applicant

te Respondent Ne.1 and Respondent Ne.1 uill alse be directed

te alleui the applicant te appear in the test that uas stated
I

te ba conducted en 20.1.1989. Besides, the respendents may

ba restrained frem precaeding ahead uith the selection process

till such time the applicant name is spensered and censiderad.

On this OA this Bench has directed by uay ©f interim relief

the Respandent N©,2, 4he Empleyment Exchange, te spcnser the

name af the applicant fer the said test that was being cendusted

by Respendent Ns.l. In ease the results are ^ealared befera

the decisien ef the Bench, the result af the applicant uill

be kept in a sealed caver and uill be subject te the result

ef this petitien. This erder uas passed by dasti en

18.1.89.

....2/~

Respsndents

/



-2-

2. The brisf cass af ths applicant is that he

quisliFi«d SStC along with 2 years National Trai® Certificate

cDurs® ®f Draughtsman Ciuil frem I,T.C, Pinarayi in tha

year 1985 and got hia nam® registorsji uith RespcniiBnt No,2

viris Rejgistration Ns. T/1 6095/85 , N.C.D. Nq.030,20, far

a suitable Bmplcyment ansi the cepy of the saii cjrtificatss

ara encloses at Annexures—2,3 antri 4, iL.at«ri~ten!"it.h«$nRs,gponidsnt

W0»2 filed th« counter stating that the applicant has

registered his nsm® uith .them and ths card was missing

and tfearsfore by uay cf suplementary list his nsma

uas alse sant,

3. Since the applicant is not before us ue haug heard

the learned CQunsel For raspomdent Ns.2 '''s Ashgk Jain and
/

perused the records, Ms Ashek Jain further mentioned

that rsspondsnt Wo.2 has put a in the ceunter that

unless a clearance certificate is issusd by the Respsndant

Nq,2 the result ©f the said examination uith regard t©

the candidate may net be declarsd. The Supd^, Engineer

als« pjermitted Mr. Ganeshan P.M. uhile allating Roll Nq.

391 for apsaring in ths said examination which was held

en 20,1o89 for the post of Draftsman(ciuil) vide Supdt,

Engineer letter N©.9(l0)/88 Cord. Circle (Ciull)/155

dated 27.1.89. Nau the learned cQunsel far the respondent

Nq. 2 has not pressed this cendition in the counter.

In uiau ef this it has beceme clear that the Emplsyment

Exchange has already spons-ored his name and sent £t ts

the Sespendent Nq.I and consequently he appeared for the

test a Isa.
e*

4. Ths main claim of the applicant is that^^irectian ba

given ts the Employment Exchange to sponsor his name and

direct respondent Nq.1 to permit him for the examination

and the respen^'^ent [|]ayybe restrained from proeeading

ahead uith the siiection proctsss till such time his

oandidature is pponsorad ani^ considered.
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5. Ths sponsaring af the eandidat* by rsspanolant Na.2

has baan dena aiccariing to the laarnad caunsal for tha

Respondent Na.2, Tha raspandant Na.1 has net filad any

caunter and tha applicant has not appeared bafare us.

TharaTara, ue ara net in a pasitian ta knau uhathar the

candidate has actually appeared for the examinatien.

6, In the circumstancas af the case, the fallsuing

directicn is given:-

"In case if the candidate has appeared far tha

examination, tha result which uas kept under

saalsd ca\/ar by the Raspandant Na.1 may ba

apanad and acted upan accerdingly. This axercisa

may ba camplated as axpeditiausly as passible

uithin a manth af receipt af this Order. Ns casts."
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